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SHRI BINDESHWARI DUBEY: Sir, I 
move; 

That the Bill as amended, be passed. 

The question was put and the motion VKIS 
adopted. 

PUNJAB APPROPRIATION    (NO. 2) 
BILL 1989 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. K. 
GADHVI): Sir, 1 beK to move- 

That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of the State of 
Punjab for the services of the financial year 
1989-90 as passed by Lok Sabha be taken 
into consideration. 

(The Vice-Chirman, shri V Nara-
yanaswamy> in the Chain 

As the Hon'ble Members are aware, ttje 
Budget of the State of Punjab for 1989-90, 
was presented to Parliament on the 17th 
March, 1989 and a 'Vote on Account' to meet 
the requirements of the State Government for 
the flrst six months ending September, 1989 
was obtained and the Appropriation (Vote oa-
Account)  Act    1989  was passed in 

March,  1989. 

The Lok Sabha has granted the bal 
ance of th© Demands for Grants and 
has passed the connected Appropriation 
Bill, which is now before this House. 
To meet the total estimated expendi 
ture during the current year, the Bill 
provides for the payment and appro 
priation from and out of the Consoli 
dated Fund of Punjab a total sum of 
Rs.  4,952.49  crores____ (Interruption) 

THE VICE-CHAIRMAN (SHRi V. 
NARAYANASAMY); Mr.      Dipen 
Ghosh,  the  Minister  is  on his     legs. 
Kindly take your seat, (interruption)1.. 

SHRI KAMAL     MORARKA;     The 
Minister being on his legs is nothing. 
If the Chair is on the legs __________(Inter 
rwptions) 

THE VICE-CHAKRMAN (SHRI V. 
NARAYANASAMY); The hon. Minis-
terison his legs. 

SHRi KAMAL MORARKA; The Minister 
is not the Chair. I am sorry. (Interrwations) 

THE VICE-CHAIRMAN (SHRHI V. 
NARAYANASAMY): Why not? 

SHRI KAMAL MORARKA: The Minister 
is not the Chair. 1 am sorry. 

SHRI B. K.    GADHVI;     What    the ' 
Chair says is about    the etiquette of the 
Member On the floor of the House. 

SHRI KAMAL   MORARKA: We do. 
not need any homilies on etiauette3 from the 
Minister. 

SHRI B. K. GADHVI; No. No. 1 am 
saying what the Chair points out. 

THE VICE-CHAIRMAN .(SHRI V. 
NARAYANASAMY}. Members should not 
disturb when the Minister speaks. That is 
what J am saying. (Interruption) 

SHR B. K. GADHVI: ________ compris 
ing in Rs. 3272.05 crores voted by the 
Lok Sabha and Rs. 1680.44 crores 
charge^ on the Consolidated Fund of 
the State and is inclusive of the sum 
eariier authorised for withdrawal un 
der the Punjab Appropriation (Vote 
on Account) Act 1989. Sir, in March 
1989 while diseussing the Appropri 
ation (Vote on Account) Bill, this 
House had a general discussion on the 
Punjab Budget for 1989-90. I do not, 
therefore, wish to take the time of the 
House by again dwelling upon the 
various provisions in the Budget. I 
shall, however, endeavour to deal with 
the points that may be raised by hon. 
Members, in my reply to the discus 
sion. 

The question was proposed. 
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THE VICE-CHASRMAN (SHRI V. 

NARAYANASAMY); Kindly look at the 
Chair and speak. Dont bother about 
interruptions (Interruption by Shri Ram  
Awadhesh  Singh) 

SHRl DARBARA SINGH; I am sorry he 
cannot sit idle. Let him go out and do 
something else than opposing this. 

Dt is a very serious matter. It is rot the 
Punjab problem alone. If normalcy comes in 
Punjab, this administration goes and there is a 
popular Government there, we will love it 
and everybody will love it., It will have its 
repercussions on the whole of India. 
Therefore, I have taken it seriously — not as 
if just to oppose it and go away. 

 



323        Punjab Appropriation   [RAJYA SABHA]     (No. 2) Bilt, 1986—      324 

 



325     Punjab Appropriation     [ 31 JULY 1989 ]       (No. 2) Bill, 1980—      326 
 

 
SHRI DARBARA SINGH: I will not 

be cowed down by you. I am not yield-
ing. What are you talking? Plea** keep 
quiet. 

THE VICE-CHAIRMAN (SHRi V. 
NARAYANASAMY); He is not yield-
ing. 

SHRl DARBARA SINGH: He should 
understand the problem. He is not un-
derstanding the problem. He does not 
know what he is saying. 

SHRI RAM AWADHESH SINGH; I 
am understanding.  (Interruptiom). 
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SHRI DARBARA SINGH. Please give 
me some time to speak. You are not the 
only, person to speak. 

■ 
THE VICE-CHAIRMAN (SHRI ,V. 

NARAYANASAMY): You kindly ad-
dress the Chair, you need not answer the  
interruptions.  {Interruptions). 
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In future I will not allow you to speak. IE you 
disturb me like this   I will not 
allow you to speak. I will be the flrst person to 
oppose you if you do not. 
allow others to gpeak. Please be fair to us, 
THE VICE-CHAIRMAN    (SHRI    V. 

NARAYANASAMY):   Kindly  do     not 
answer interruptions. You can speak. 6-00 
P.M. 

SHRi DARBARA SINGH; You must 
control him, Sir. You do not ask me. I am not 
here to control any body. Only through you I 
can ask somebody. 

 

THE    VICE-CHAIRMAN   (SHRI V. 
NARAYANASAMY); Further discus-' sion 
on the Punjab Appropriation (No. 2) Bill, 
1989, will continue tomorrow. The House 
stands adjourned till ll A.M. tomorrow, the lst 
August,  1989. 

The Hodse then    adjourned 
 at three minutes past six of 
the  clock till eleven of     the 

clock  on  Tuesday,     the     lst 
August 1989. 

 


